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CENTRAL. ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH, MUMBAI

0A.NO.761 /799

Friday this the ist day of June, 2001.

CORAM : Hon 'ble Bhri S.L.Jain, Member (J)

Hon'ble &hri Govindan . Tampi, Member (&)

Maruti Ishwar Khandare,
R7at - 211, Abubakar Chawl
(Bagicha), Dharavi, .
Mumbai ~ 408 @17. -« -Applicant

Applicant in person
VSH

1. The Union of Indis
through the Secretary,
Ministry of Defence,
South Block, New Delhi.

2. The Flag Qfficer,
Commanding-in-Chief,
Western Naval Command,
Shahid Bhagatsingh Marg,
Mumbai.

'.:.!;u Shl"’i RDE‘«:RE‘.F‘& 1 (th « ) [
Commandant, :
218, Shristi, FPenkar Pada,

Mira Ropad, Mumbai. . s Bespondents

By Advocate Shri K.R.Yelwe
for Shri V.8.Masurkar
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ORDER (ORAL)

{FPer ¢ Shri S.L.Jdain, Member (J)I

This is an application under 8Section 19 of the
Administrativé Tribunals Act, 19858 for a direction to the
respondents tp appoint the applicant as Motor Transport Driver
Br.1l §wrtﬁwi£hu The further relief claimed by the applicant ie
to quash and set aside the order dated 26.8.1999 calling for

fresh selection.

2. The applicant appeared for the selection for the post of
Motor Tranmsport Driver Gr.il on 1,8.1997. His grievance is that
he has qualified‘but has not been appointed. The respondents
have placed ?the file regarding the selection before us and on
perusal of the same, we find that the applicant was listed at
Sr.No. &6 as hé has qualified the test. As the post for Scheduled
Caste candidates were three qnlyg the applicant could not be
appointed.

R Regar&ing the relief to guash and set aside the order
dated 26.8.1999 calling for fresh selection, it is a multiple

relief hence it can not be considered.

4, In the result, OJA. is dispmsed of accordingly. No order

azs \Wto costs.

M

(6 TAMFI) (S.L.JAIN)
MEMEER (A) MEMBER (J)

mri.



